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SHRI ARJUN SINGH: What he was saying is that the hon. Minister should 
show some inclination. 

SHRI NILOTPAL BASU: The Planning Commission has already taken a 

view and adversely commented on the disinclination of different Ministries of 

the Central Government to transfer the schemes. That is a fact. 

*485. [The questioners (Miss Mabel Rabello and Shri Munavvar Hasan) 

were absent. For answer, vide page 30 infra.] 
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RAJYA SABHA [29 April, 2002] 

Coverage of communal riots in Gujarat 

†*486. SHRI RAJIV RANJAN SINGH 'LALATM':†† 
SHRI RAM JETHMALANI: 

Will the Minister of INFORMATION AND BROADCASTING be pleased 

to state: 

(a) whether it is a fact that the communal riots in Gujarat were flared up by 

media, especially by the photos and news-items telecast by electronic media; 

(b) if so. Government's reaction thereto; 

(c) whether it is for this reason that the angry local administration later 

smelling the right opportunity took resort to breathing the press persons 

mercilessly; and 

(d) if so, the details of the incidents? 

THE MINISTER OF INFORMATION AND BROADCASTING 

(SHRIMATI SUSHMA SWARAJ): (a) to (d)A Statement is laid on theTable of 

the House. 

Statement 

(a) and (b) In such situations involving communal flare up there are 

always diverse opinions on the impact of media reporting. However, the Chairman 

of the Press Council of India, has issued appeals on March 4, 3rd & 8th April, 

2002, exhorting the media to ensure that their reporting, particularly, in Gujarat, 

is in accordance with the ethical norms of reporting communal matters and did 

not add, in any manner, to the flaring up of communal passions and aggravate 

the existing situation in Gujarat. 

(c) and (d) The Government of Gujarat has informed that police had to 

resort to the use of force onApril 07,2002 to disperse a mob about 200 persons 

at Gandhi Ashram, Sabarmati, Ahmedabad. The State Government has ordered 

an Inquiry into the incident to be conducted by a retired High Court Judge of 

Gujarat. 
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†Original notice of the question was received in Hindi.  

†Thc question was actually asked on the floor of the House by Shri Rajiv Ranjan Singh 'Lalan'. 
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SHRI V.V. RAGHAVAN: Mr. Chairman, Sir, there is no meaning in breaking 
a mirror when the face is ugly. The media, both electronic and print, is very alert 
in India. That is the only safeguard for our democratic set up. This is our 
strength. I would request the hon. Minister to see to it that more freedom is 
given to the print and electronic media. There should not be any attempt to 
curb the freedom which they are enjoying now. 
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SHRI K.M. KHAN: As the Government is aware, after the Godhra incident, 

certain newspapers have played a very damaging role in propagating the Godhra 
incident and flaring up the situation. This was one of the reasons for the 
occurrence of post-Godhara incidents at many places in Gujarat I would like to 
know whether the Government has taken not of the fact that certain NGOs have 
represented to the Press Council of India to take note of the situation and see 
how best the media can play a constructive role in a situation like this. 
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SHRI JIBON ROY: Sir, media is nothing but a mirror reflecting the reality 
that is happening on the ground. And, no doubt, it should be very cautious 
while playing its role. To my understanding, while dealing with the Gujarat 
issue, media did play a patriotic and a very cautious role. So, in the name of 
controlling the media, it should not happen that there is a free right to kill and 
it is not known to the world. With all respects to the hon. Member, I would 
request him not to communalise the issue by raising such questions. 

MR. CHAIRMAN: This supplementary is not relevant... 
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MR. CHAIRMAN: That is all right. This supplementary is not addressed 
to you. 

SHRI ARJUN SINGH: Mr. Chairman, Sir, though I have nothing to say 

about the question as such, 1 do hope that the hon. Minister is aware of the 

implications of part (c) of this question. It reads: "Whether it is for this reason 

that the angry local administration later smelling the right opportunity took 

resort to beating the press persons mercilessly". Sir, with due respects to everyone 

and not passing any judgement about anything, I think, framing of such a 

question is very, very unfortunate, and 1 hope, the hon. Minister has taken 

proper note of what this implies. 
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SHRI R. K. AN AND: Sir, we are talking about the media. To the best of my 

knowledge, the IB has given a lot of information to the Government about 

pamphlets being distributed in the entire State by the Vishwa Hindu Parishad 

and many other organisations. It is in the newspapers today that the RSS has 

distributed some pamphlets in Jharkhand for wiping out the Christian 

community from that State. What action the Ministry is taking on this? Also, 

what about the reports that have been given by the IB regarding distribution on 

pamphlets which are provocative in nature? 
 

����� �'�� (	
��: ���	
� �ह��, 	ह3� )�� � (� 	�&� =L � �� (� 
�6�3 �� �# ��O3� �हm ह+ %& �ह�� �� ह��&� ���� 3� �� �6�3 ह+, =+� �� ^	� ह # 
���� %& (3+:-t
�� ��
5�� �� 
�*��� "�� ���� ��&� ����3� �� '��, 3�
�� 
��� 
�&ह �� �# 	��u3�- ,"& �/� �3 
5�ह��s�� 	+�� �&�� ह+ � 6ह ";ह ����3� �� 
��� ह+, &�<� �&��& ��  ,9�� � 3t 8�5 r5.& '�� ह+, A��� ��� ह+1 �ह ����� 
=��&T ����3� �� ��� �ह� ह+1 
 

       ���0� ��घ�: ���	
� �ह��, �3 � ���
� ��d 6ह�� 
���3� "�� %& 
��
5�� V�&� 
�*��� "��, �ह 8� ,k^� )�� ह+, 3�
�� A� �� )�� � 6ह �ह� )3 
&ह� ह+1 ,) ��
5�� � 
�*��� ह+ 6ह �+ �� )���� �ह A��� ,
9��& ह+1 ,) 6ह�� � 
ह ' ह+ %& � �ह� ���� ��*�� �� '# ह+, 6ह � ह- (� �&ह�� 
66�� )2� 
��� 
���� ��
ह8 �ह� �(� 	�&� &�y J ��  ,2�& �ह )�� ह ��8"�1 ,�� ��� �� ��  � z� � 
3��& 6-7 
�� ह��&� 	�Z3����- )�� &ह�1 (�
38 (� )�� � 	�
3
-�3� � 3��� ह 8 
�� ���� �� ���
� %& ����6 �� 
��dT �&�� �� |Ry- �� ��
5�� � �0 
��� 
���� �� ���D-�-���� � *�&� )���� �# �ह� )�� �ह� ह+1 (�
38 �� ��
5�� 
� )��8 6ह ��� ��  
ह� �� ह %& � "3� )�� ह+, A� � &��� �� A� �� ��� 
ह+1�ह���&� �ह�� ह+1 (� )�&� �� �&��& :�� �&�� 6�3� ह+? 

 

       ����� �'�� (	
��: ���	
� ��, (� �� � �6�3 �ह� ह+ 
�� �� �6�) 
� j� ���� ह1 ह��, ��
5�� 	& � '	 �� 
-P	T� ह+, A�� � ��& ��
5�� 6�3� �!& * � 
ह"�1 
 

        �� ��2
�� 	��"�: �ह��, ह� ��
5�� ��  
6}V �हm ह�, 3�
�� ह���� 

�*��� ���� ��
ह81 �) 8�.8�. �� 	&�[� 18 ��&�* � � ! ह # � 8� 	�	& �� 
6ह�� ��  	&�[� हt3 �� �� 
	:�& 
�*��� �
� 11 )�� हt3 �� 
6~�$c '8, A� ��  
	ह3� �� $�1 A�� 
�� " �&�� ��  	�	�. �� � 
	:�& 
�*��� "��, A� ��  ,� ��& 97-
98 	&��- 
6~�Z$� �� 	&�[� ��1 A� 6: � " �&�� �� %& *���& ,ह���)�� �ह& 
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��& �t�.3�� $�, 3�
�� =�� �� ���)�j�&, �+ 
��� �� ��� �ह� 3��� ह� �, 

6~�Z$� ��  	&�[� हt3 �� ���� ��  	ह3� �� 4- 
�*���1 Naturally ,nobody will be 

their…(Interruptions)%& A�� 
�� ��  ���&� 4-� �� ह�1 � A� )�&� �� =�� 
���A
�3 �� =�� ��A
�3 ��  ���&�+� S=- � ��
5�� ��  
*3�4 � ^ �&�, 

21 



RAJYA SABHA [29 April, 2002] 
      
 

  (� ��  
38 ������ ���� �� 
6��& �&�"�? �ह��, �) ,ह���)�� �ह& �� ���.3 
�� �� 5��� $�, �) �� 8� (3+:-tZ�� ��
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instances. By mentioning these two instances, I want to know from the hon. 

Minister 
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��A
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        3�. 45
�
 4ह��: �&, ��)�9 ह+1 �+�� �+�� )���� 
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�� �&ह �� 8� 
��
� 
6��0 ��  3" � 6ह�� �� 3>- '�� 	`�, 
�� =��& �� 6ह�� घ-�� 
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�� 7�.7�. 4ह�	�  ����: ���	
� �ह��, �ह �6�3 	�^�� 6_ � '[�	 
3"�8 "8 ह+, A�� ��� �� ���.6�ह�  �� 
���3� ��81....(+�	,�").... 

 

SHRI N1LOTPAL BASU: Sir, what he has said has actually been told by 

the Press Guild representatives who went there to study the situation. 

{Interruptions) 

 

SHRI PRANAB MUKHERJEE: Sir, while replying to the supplementary 

question, the hon. Minister referred to the freedom of Press as envisaged in 

article 19, and she rightly talked of reasonable restriction. So far the practice is 

that we have left these restrictions to be imposed by the Press themselves, the 

Press Council or certain other bodies, which is called self-discipline. Any attempt 

to impose discipline from outside will be totally counter-productive. There 

may be differences of opinion, no doubt. If I have heard her language correctly, 

the hon. Minister took objection to the language of the supplementary put by 

Shri Abrar Ahmed. But the same objection has been raised by Shri Arjun Singh, 

if you look at the text of the question itself. Therefore, let us not pass judgement 

on that. 

Secondly, I would like to know whether the hon. Minister has come 

across the recommendations made by the Constitution Review Committee 

which was appointed by her Government. The Constitution Review Committee 

has made a specific reference that instead of having implied freedom of speech 

under article 19, the fundamental rights relating to that should be amended to 

make it explicit and direct. 
 

����� �'�� (	
��: ��  ह��, ���	
� �� �� D-�-���� 
&Q�� ���-� �� � 
,� ����8� ह+, 6� �+�� ह� :��, ���� ��  ��� ������ ��D� �� ��*� ह+1 Yes, I have 
come across those recommendations, 3�
�� �+�� � �# �� )�� b�� �ह� ��, 
� �� D-�-����  
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5:- �&�� ह1 �+�� 	�&� ��  	�&� 
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*487. [The questioner (Shri Kalraj Mishra) was absent. For answer, 

vide page 31 infra.] 

 

MR. CHAIRMAN: Question No. 488. 

Tax-exemptions for Ayurveda and ISM 

*488.   DR.KARANSINGH:t 
SHRI AIMADUDDIN AHMED KHAN (DURRU): 

Will the Minister of HEALTH AND FAMILY WELFARE be pleased to 
state: 

(a) whether any proposal for certain relief and tax-exemptions to help 

Ayurveda and other Indigenous Systems of Medicine to effectively tap the 

growing international market for non-allopathic drugs have been considered; 

(b) if so, the measures considered; and 

(c) the decisions taken in regard thereto and the steps taken to implement 

the same? 

THE MINISTER OF HEALTH AND FAMILY WELFARE (DR. C.P. 

THAKUR): (a) to (c) A Statement is laid on the Table of the House. 

Statement 

The following fiscal concessions and incentives are available to the 

ISM&H drugs industry: 

1. (i) The Basic Customs duty on medicines of ayurvedic, unani, siddha 

and homoeopathic systems was reduced from 35 per cent to 30 

per cent in the budget for the year 2002-2003, along with the peak 

rate reduction. 

†The question was actually asked on the floor of the House by Dr. Karan Singh. 
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